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Tax concessiong to small scale industry

2473-A, SHRI JERLIE E. TARIANG:
Will the Minister of FINANCE be pleased
1o state.

{a) whether j; 1s a fact that the Econo-
mic Administration Reforms Commission

had made recommendations for various
tax concessions to the small scale indus-
fry: and

(b) if so. what are tne detailg in this
regard and what action Governmen; have

|

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): (a) Yes, Sir,
The Economic Administration Reforms
Commission have made certain recommen-
dations for tax concessions to the small

scale ndustrieg in Repor; No. 10,

tb) A Slatement showing main recom-
EARC
with regard 14 Direct Taxeg and Cential

mendutions|opservations  of the

Excise duties and action tahen thereon is

taken thereon sq far? enclosed.
Statement
“Recommendation of Economic Administration Reforms Commission Action -
with regard to Direct Taxen Taker
2

1

1. Section 80L of the Income tax Act should provide for exc-  Recommendations a1e under cor si-

mptior ofincome arising from investmentsin small scale
enterpriscs, The general limit of Rs, 7,000/- for deduction
to Rs. 12,000/~

under this section be raised

deration in  consylatation with
Ministry of Industr v & Cempany

specify  Affairs.

ing Rs. 5,000/— as reserved for income from samll scale

¢nterprises only,
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2. The tzx concessicns under section 8oL as in (1) above
should be aviilable not only to industrics as under stood in L et e
common parlance but alsc to other activities such as trans- ’

port cengtruction and technological censultancy.

IR

, The deduction under gection 8oL in respect of income from

smsll scale units should be extended to cover all non-corporate

tax payers.

4. A softer tax treatment should be given to the small scale
companics cngaged in industry, iransport, colstruction or

technological consultancy.

&

In addition to the existing tex concessions for invesiment in

financial assets or in plant and mechincry, a special exemption
t should be provi-

upto Rs. 5 lakhs under the Wealth-tax

ded exclusively to cover investments in - small scale

units in -

the form of plant and machinery ircluding vechiclesin the

case of transport unit.

Observation with recard to Central Excise duties.

1. Differeatial tax- tion in the shape of excise concessions has
beer extcnded to this sector. These efforts, however, have
not met with the same degree of success in - different parts

they removed

weakness of the gmall sector. We bolieve that there is
considcrable scope for more effectjve and Positive measures.

the country. Nor bhave

the

The Commission have mzde only a
general rccommendatien regard-
ing the scope for more effective
and Positive measures of as siste
ance to small scale wnits by way
cf excise concessions.

-

basic

As Part o1 the 1985 Budget pro-
posals, the Cut-off limit for the
perpose of eligibility (¢ the small
sczle xeemptiont both as applica
ble to specified groups of comm-
odities and in 1espect of T. 1. 68
goods has been raised to Rs. 75
lakhs,
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